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THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE): (a) to (c).
A statement is laid on the Table of the
House.

Statement

The operational agencies involved in the
‘implementation”of Integrated Rural Deve-
lopmznt Programme (IRDP) have geared
utp their machinery to achieve the targ:ts
undzr the programme. The banks in coope-
rative as well as commercial sector are
progressively providing #acreasing support
by way of credit for the implementation of
‘the programme. In the year 1980-81, the
loans disbursed by financing institutions
Rs. 207 crores which increased in
1981-82 1o Rs. 486 crores. A major share
in th: above louns disbursed“is accounted
‘for hy the commercial banks. Thz Govena-
mant and thz Reserve Bank of India hve
been taking steps from time to time to
en<urs coordination between district rural
development agencies, szt up by Stute Go-
‘vernments and the bruziches of the com-
mercial banks for a better implementation
ot th: programme. Some of the important
steps taken in this  direction are given
"below:

War>

1. The lead banks will ensure that all
the villages and families identified under
ths programme are allocated to specific
briiniches of the participating banks.

2. Th= standing committee of the dis-
trict consultative committee should meet
once a month to review progress made
in the implemgntation of the programmse,

3. The applications received must be
disposed of withia a fortnight or vo.

4. Thz banks should ensure that the
schemes allotted under the programme
to tham are disposed of at branches
level and suitable discretionary powers
are given to the branch level officers
for this purpose.

S. Thz instructions issued by Reserve
Banks regarding ths relaxed margin
money refjuirements for Joans to small
borrowers should be strictly adhered to.
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Flecs, strength of LA, and AL

*300 SHR\!-,NAVIN RAVANI: Will the
Minister of CIVlL AVIATION be pleased
to lay a statement showing:

(a) what is the fleet stremgth of Indian
Airlines and Air India at present;

(b) whethzr there is any proposal to
add more plans to meet the demand dur-
ing Asiad 82; and

(¢) if so, the details thereof?

THE MINISTER OF STATE OF THEG
MINISTRIES OF CIVIL AVIATION AND

CIVIL SUPPLIES (SHRI BHAGWAT
JHA AZAD): (a) Indian Airlines: 53

Air India: 18

‘One more Airbus for Air India is sche-
duled to arrive in Novembar, 1982,
g
tb) No, Sir.

(¢) Doss ot arise.

Further Liberalisation of Imports

*301. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of, COMMERCE
be pleased to state:

1} whether Government propose to fur-
ther liberalisz the import policy in favour
of evport-oriznied units; and

(b) if so, the details theréof?

THE MINISTER OF STATE OF THE

- MINISTRY OF COMMERCE /(SHRI
SHIVRAJ V. PATIL):-(a) agd (b) There
i no proposal at present to futther libera-

lise the import policy in favour of cxpoit
wriented units. However, the policy is kept
under review so as to make changes there-
i as may bhe found necessary to help pro-
duction and exports. \

Garment Export policy for 1983

*304. SHRI B. V. DESAL:
SHRI MOHAMMAD ASRAR
AHMAD:

Will the Minister of COMMERCE be °
pleased to state:
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(a) whether the 1983 quota distribution
policy for garments and knitwears provides
a major departure from the 1982 policy;

(b) whether it is also a fact that the
provisions for reservation on the basis of
firm contracts negotiated earlier have been
removed;

(c) whu are the other changes made
in the garments export policy; and

(d) to what extent garmen! exporters
have welcomed this move and to what ex-
tent it will be beneficial for them?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI
SHIVRAJ V. PATIL): (a) to (d) A state-
ment is laid on the Tuble of the House.

, .Statement

The Government ~ has announced the
Garment Export Policy for 1983 for ex-
port of ready made guarmrents and knitwear
to sclected countrie with which India has
bilateral taxtile agreements vide Public
Notice No. 37-ETC(PN)/82 dated 18-9-
1982. The policy for 1983 has been fram-
ed after taking into account the experience
gained in the implementation of the policy
for earlier years as well as other relevant
factors. Iin many respects the policy for
1983 is similar to the policy for 1982.

2. The main features of the 1983 policy
are as under:

(i) The annual levels for 1983 shall
be distributed according to the follow-
ing systemt and rates:

SYSTEMS  %Of the Annual, level 1983
(a) Past performance 50
(b) FCFS Smali Orders 35
(c) Manufacturer/Exporters 10
(d) Central/State Corporation 5

Manufacturer/Exporters Systems have been
Manufacturer/Exporters Systems have been
increased to some extent as compared to
1982 policy.

(ii) A new System, viz—FCFS Small
Orders, has been introduced in the new
Policy. Under this System, quantities will

. “be alloted on First-come-First-Served

ASVINA 30,.1904 (SAKA)
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basis against applications supported by
firm comtracts and Letters of Credit.
Allotments of quantities shall be made
only within the quantitative limit fixed .
by the Textile Commissioner for each
country/category subject to other stipu-
lations contained in the Policy. Basis of
allotment under this systems shall be
firm contrac!s just as in the FCFS Con-
tract Reservation system during 1982,

(iii) In the case of Past Performance
and Manufacturer/Exporters  Systems,
the full calendwr year will be consjdercd
as one period 1or allotment of quantitic
for export. In the case of Central|State
Corporations and FCFS Small Ordess
Systems, the year will be divided into
three 4-monthly periods, (namely Tan-
uary-April, May-August and Septembar
December) in the case of woven items.
and into two periods (January-Augusi
and September-December) for knilte.l
items. Quantities for woven items wil!
be distributed among th: three period.
in the ratio of 50:35:15 whereas he
quantities for Knitted items will be dis-
tributed between the two periods in the
ratio of 85:15. These provisions are simi-
lar to the provisions under the 1982
Policy.

(iv) As during 1982, the agency for
calculation of Past Performance entitle-
ment shall be the Apparels Export Pro-
motion Council. The base period for
calculation of Past Performance entitle-
ment shall be the average zrnual ex-
ports during 1980. 1981 and Jan-Juns.
1982. Base period during 1982 was 1980
and Jan-June, 1981. Transferability of
Past Performance entitlement shall be al-
lowed subject to certain conditions, In
addition to conditions prevailing in 1982.
It has also been laid down that an ex-
porter who has obtained entitlement by
transfer from any other exporter im a
particular country/category will not be
eligible to transfer any entitlement in the
same coun'ry/category to another ex-
porter.

(v) Provisions regarding Slow Moving
Items, Minimum Export Prict and’
Letters of Credit are Similar to the 1982
Policy.”
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3. According to available information,
the garment exporting community has
genérally welcomed the 1983 Policy. It is
the expectation of the Government that the
policy-framework as announced will enable
the exporters to increase their exports.

Sharing of Govermment Quarter for issue
of food card

#3()6. SHRI CHANDRADEO PRASAD
VERMA: Will thé Minister of CIVIL
SUPPLIES be pleased togetate:

(a) whether persons sharing Govern-
ment accommodation are required to fur-
nish proof/acknowledgement of submission
of intimation by the allottees etc. to the
Directorate of Estates regarding the fact
of sharing of Government quarter for issuc
-of food card;

(b) if so, whether retired Government
servants and Goveniment servants belong-
ing to different pools of accommodation
sharing Government accommodation with
the allottees of General Pools accommoda-
tion and vice versa are allowed to shars
Government quarters by the Directorate of
Estates; and

(c) if not, what remedy Govemment
‘have in mind for such cases?

THE MINISTER OF STATE OF THE
MINISTRIES OF CIVIL AVIATION
AND CIVIL SUPPLIES (SHRI BHAG-
WAT JHA AZAD): (a) No Sir.

(b) So far as Genera! pool accommoda-
tion is concerned Central Govt. Servants
including retired Govt. employees are al-
lowed to share Governmcent accommoda-
dation.

(c) Does not arise.
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